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FINANCIAL EXPRESS

UNDER THE SECURITIES AND

RIO)AESX

ROLLED RINGS:

ROLEX RINGS LIMITED

PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUI‘I’Y SHAREHOLDERS / BENEFIGIAL OWNERS OF EQUITY SHARES OF ROLEX RINGS LIMITED
(“THE COMPANY") IN CONNECTION WITH THE BUYBACK OF EQUITY SHARES ON A PROPORTIONATE BASIS THROUGH THE TENDER OFFER ROUTE

BOARD OF INDIA (BUY-BACK OF SECURITIES), REGULATIONS, 2018, AS
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. The Company sought approval of s sharehalders for the Buy Back, by a special |

. In terms of the SEBI Buyback Regulations, under the tender offer raute, the promoter i

This public announcement (“Public Announcement’) is being made in relation fo the buy- |
back of fully paid up equity shares of face value of 11/- (Rupee Ona only) each (‘Equity |
Shares) by the Company through the tender offer route pursuant o the provisions of |
Regulation 7(i) of the Sec
Regulations, 2018, as amended (inciuding any statutory modification(s), amendment(s) |
of re-enactments from time to lime) ("SEBI Buyback Regulations™) and contains the |
requisita disclosures as specified in Schedule || of the SEBI Buyback Regulations read |
with Schedule | of the SEBI Buyback Regulations i
OFFER TO BUYBACK UP TO 10,000,000 (TEN MILLION) FULLY PAID UP EQUITY |
SHARES OF ROLEX RINGS LIMITED OF FACE VALUE OF ? 1/- EACH (RUPEES ONE
ONLY) (“EQUITY SHARES") AT A PRICE OF ¥ 180 (RUPEES ONE HUNDRED AND |
EIGHTY ONLY) (“BUYBACK OFFER PRICE") PER EQUITY SHARE, PAYABLE IN |
CASH, ON A PROPORTIONATE BASIS FROM ALL THE EQUITY SHAREHOLDERS/
BENEFICIAL OWNERS OF EQUITY SHARES OF THE COMPANY THROUGH THE |
TENDER OFFER ROUTE USING STOCK EXCHANGE MECHANISM FOR AN |
AGGREGATE CONSIDERATION OF UPTO % 1,800.00 MILLION (RUPEES ONE |
THOUSAND EIGHT HUNDRED MILLION ONLY) i
Certain figures contained in this Public Announcement, including financial information,

have been subject to rounding-off adjustments. All decimals have been rounded off to |
2 {two) decimal points, In certain nstances, (i) the sum or percentage change of such |
numbers may not conform exactly to the total figure given; and (ii) the sum of the numbers |
in @ column of row in certain tables may not conform exactly to the total figure given for |
that column or row. I

and Exchange Board of India (Buy-Back of Securities) |

DETAILS OF THE BUYBACK OFFER AND BUYBACK PRICE

Pursuant to the resolution passed by the Board of Direclors of the Company (the
Board of Directors of the Company is hereinafter referred to as the "Board™ or the |
“Board of Directors’, which expression shall Include any committes constituted
and authorized by the Board to exercise ils powers) on April 23, 2026 (‘Board
Resolution®), the Company hereby announces the Buyback of not exceeding |
10,000,000 (Ten Million] fully paid-up equity shares having face value of ¥ 1/~ each |
(Rupees One only) (representing 3.67% of the total number of outstanding Equity |
Shares of the existing fotal paid-up equity capital of the Company as on March 31,
2025) (the latest audited financial statements available as on the date of Board |
Mesting recommending the proposal of the Buyback} from the equity shareholders/
beneficial owners of Equity Shares the Company as on the Record Date (for |
further details in refation to the Record Date, refer to Paragraph 12 of this Public |
Announcement), on a proportionate basis, through the "Tender Offer” process, in |
accordance with article 59 of the Arlicles of Association of the Campany (AcA), |
sections 68, 69 and 70, and 110 and all other applicable provisions of the Companies |
Act, 2013, including ‘any statutory modification(s) or re-enactmeant thereof (the
“Companies Act’) and applicable rules thereunder including the Companles |
(Share Caphtal and Debentures) Rules, 2014, as amended (*Share Capital Rules”)
the Companies (Management and Administration) Rules, 2014, as amended |
(*Management Rules”) and the Companies (Meelings of Board and its Powars) |
Rules, 2014 as amendad, to the extent applicable, the SEBI Buyback Regulations. |
the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as |
amendad o the extent applicable (‘Listing Regutations’) and SEBI Circulars (as |
defined below) and subject to such other approvals, permissicns, sanctions as may |
be necessary and subject to any modifications and conditions, as may be prescribed
by the Securities and Exchange Board of India ("SEBI'), Registrar of Companies,
Gujarat at Ahmedabad ("ROC") andlor other appropriate authorities, which may
be agreed 1o by the Board and/or any commitiee thereof, al a price of T180.00/
(Rupees One Hundred and Eighty Only) per Equity Share, ("Maximum Buy Back
Price’) payable in cash, for an aggregate consideration not exceeding T1,800.00
millioh (Rupess One Thousand Eight Hundred million only) excluding any expensas
or transaction costs incurred or to be incurred for the Buyback, such as, brokerage,
filing fees, advisory fees, fees, public

expenses, printing and dispatch expanses, applicable taxes such as securities
transaction tax, go nd services fax, stamp duty etc. and other incidental and
related expenses (“Transaction Cests’) (such maximum amount hereinafler |
referred to as the "Buyback Offer Size"), on a proportionate basis, through the |
“tander offer’ route as prescribed under the SEBI Buyback Regulations, from all of |
the equity sharehalders of the Company who hald Equity Shares as of the Record |
Date {the process being referred hereinafter as the “Buyback’) 1

resolution through pastal ballot. The shareholders approved the proposal of Buy
Back of the Equity Shares through a postal ballot resclution dated May 31, 2026 and

the results of the postal ballot were announced on June 02, 2026, i
The Buyback Offer Size représents 20.43% of the aggregate paid-up share capital

and free reserves of the Company which has been further adjusted by  1772.60 |
million as per the audited financial statements of the Company as on March 31, 2025

(the latest audited financial statements available as on the date of Board Meeling |
recommending the propasal of the Buyback) and Is within the statutory limit of 25% |
of the aggregate of the total paid-up equity share capital and free reserves of the |
Company, based on Audited Financial Statements of the Company as on March |
31, 2025. Further, under the Companies Act and SEBI Buyback Regulations, the |
maximum number of Equity Shares that can be bought back in any financial year

shall not exceed 25 % of the total pald-up equity capital of the Company in that |
financial year, The Company proposes to Buyback upta 10,000,000 (Ten Million) |
Equily Shares, representing 3.67 % of the total Equity Shares in the total paid-up |
equity share capital of the Company which is within the aforesaid limit, i
In accordance with Regulation 5(via) of the SEBI Buyback Regulations, the Board/ |
Buyback Committee may increasa the Buyback Price and decrease the number
of Equity Shares proposed o be baught back pravided that there is no change in |
the Buyback Offer Size, till one working day prior 10 the Record Date fixed for the |
purpose of Buyback. 1
The Buyback is in accordance with Sections 68, 69,70, 110 and all other applicable |
pravisions, if any of the Companies Act, Article 58 of the Articles of Association of |
the Company and subject to the provisions of the SEBI Buyback Regulations, and |
such other approvals, permissions as may be required from time to time from the |
Stock Exchange and/or from any ather statutory andior regulatary authority, as may |
be required and which may be agreed to by the Board and/or any committee thereof. |

2

number of Equity Shares entitied as per the Eligible Shareholders who hold Equity

S

Shares of market valug not more than € 2,00,000 (Rupess Two Lakns Oniy), on the |
basis of the closing price an the Stock Exchanges registering the highest trading |

wolume as on the Record Date, |.e., Friday, July 03, 2026 ("Small

T3

Except as disclosed below, none of the Directors and Key Managerial Personnel of
the Company hold any equily shares in the Company as on the date of the Board
Meeting and the date of the Postal Ballot Notice, ie., April 23, 2026:

si. Name No. of Equity %
No. Shares
1 [ Manesh Dayashankar Madeka _ 2,50,89,150
2 | Bhautik Dayashankar Madeka | 2.36,96,060
3 Mihir Rupeshkumar Madeka 44.71,810
‘Total 5,41,57,020

Except as provided below, no Equity Shares of the Company have been purchased
or sold by any Promoter / Promater Group, persens in control, directors and key
managerial personnel of the Company during the period from the six menths
preceding the date of the Board Meeting at which the Buyback was approved and
the date of the Postal Ballot Notice, i e. April 23, 2026

whicheveris higher.

The Caripany confirs that after the completion of the Buyback, the non-promoter |
sharehoiding of the Company shall not fall befow the minimum level required as per |
Regulation 38 of the Securlties and Exchange Board of India {Listing Obligations. |
ana Disclosure Requirements) Reguiations, 2015, as amended, Any change in vating |

rights of the Promoter and Person in Contral of the Company pursuant to completion |

of the Buyback will not result in any change in control over the Company.

1.12 A copy of this Public Announcement is available on the Company's website i.e.,
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www.rolexrings com, the website of the Manager to the Buyback al www.equirus. |

com and is expected to be made available on the website of the SEBI at www.sebi, |
gow.in, @nd on the websites of the respective Stock Exchanges at wuw.nseindia.com |

and www.bseindia.com
NECESSITY FOR THE BUYBACK

b Sr. | Name of the Nature of | Minimum | Date of | Maximum | Dateof
] No. | shareholder | number | transaction | Price (f) | Minimum | Price (f) | Maximum
i of Equity Price Price
Shares
purchased!
1 sold
q 1 | Manesh 84,500 Purchase- | 117.80 December | 117 80 December
Dayashankar Open 08,2025 08, 2025
Madeka Markat
84,500 Sale-Open [ 12872 | December | 12872 December
Warset 22, 2085 22,2005
1 2 | BharatJiten | 37.960 Purchase H6.44 Decembar | 123.00 December
t Madeka =Open 06,2025 09. 2025
Market
3 | Bhautk 40111 Purchase HBTZ | December | 12046 December
Dayashankar - Open 06,2025 09, 2025
Madeia Warkst

The Buyback Is being undertaken by the Company to retum surplus funds to its |
equity shareholders, which are over and above ils ordinary capital requirements and |
in excess of any current investment plans, in an expedient, effective and cost efficient |

manner. The Buyback is being undertaken, inter alia, for the following reasons:

The Buyback will help the Company 1o distibute surplus cash Lo its sharehoiders |
| there

INTENTION OF THE PROMOTER AND PROMOTER GROUP AND PERSONS IN
CONTROL OF THE COMPANY TO TENDER THEIR EQUITY SHARES IN THE
BUYBACK

In terms of the Buyback Regulations, under the tender offer route, the Promoter
and Promoter Group have an option to participate in the Buyback. In this regard,
the Members of the promoter and promoter group of the Company have exprassed
their |n|er|nnn nmm pariimpate in the Buyback vida their letters dated April 23, 2026
required as per paragraphs (viii) (o the Schedule | of

halding Equity Shares broadiy in proportion to their aby
the overall retum to sharsholders. The Buy Back will help In achieuing an optimal
capital structure;

The Buyback. which is being implemented through the tender offer route as
preseribed under the Buyback Regulations, would involve & reservation for Small
Sharehaiders, The Company belleves that this reservation of Small Shareholders

would benefit a large number of the Company’s public shareholders, who would be |

classified as “Small Shareholders” under the Buyback Regulations;

The Buyback would help in improving financial ratios like earnings per share and |

réturn on equity, by reducing the equity base of the Company, and

‘The Buyback gives the Eligitle Sharetiolders the choice fo either (A) participate in |

the Buyback and receive cash in lieu of their Equity Shares which are acoepted under
the Buyback, or (8} not to participate in the Buyback and get a resultant increase in

their percentage shareholding in the Company post the Buyback, without additional |

investment.

MAXIMUM AMOUNT OF FUNDS REQUIRED FOR BUYBACK AND
PERCENTAGE OF THE TOTAL PAID UP CAPITAL AND FREE RESERVES

s |

The maximum amount of fund required under the Buyback wil not exceed 71,800.00 |
million {Rupees One Thousand Eight Hundred million only) excluding the Transaction |

Costs,

The maximum amount mentioned aforesald, Buyback Offer Size is 20.43 % of the |

aggregate of the fully paid-up Equity Share capital and frea reserves which has been

further adjusted by % 1.772.60 millien as per the audited financial statements of the |
Company as on March 31, 2025 (the latest audited financial stalements available as |
on the date of Board Meeting recommending the proposal of the Buyback) and the |

same Is within the prescribed limit of 25%.

MAXIMUM PRICE AT WHICH THE EQUITY SHARES ARE PROPOSED TO BE |

BOUGHT BACK AND THE BASIS OF ARRIVING AT THE BUYBACK PRICE

The Equity Shares of the Company are proposed 1o be-baught back at a Buy Back |

Price of ¥ 180/- (Rupees One Hundred and Eighty only) per Equity Share. The Buy | 5

of the Equity Shares traded on the |

Back Price has been arrived at after considering various factors including but not
fimited to the volume weighted average pri
BSE Limited ("BSE") and the National Stock Exchange of India Limited ("NSE")

where the Equily Shares are listed, the nel worth of the Company, price eamings |

ratio, impact on other financial parameters and the possible impact of Buy Back on

prior to the Record Date, increase the Buy Back Price and decrease the number
of Equity Shares proposed to be bought back under the Buy Back, such that there

19,
the eamings per share. The Board/Buy Back Commiltee may, 1 (one) working day |

is no change in the Buy Back Size, in lerms of Regulation 5(via) of the Buyback |

Regulation.

The Buyback Price of ¥ 180/- (Rupees Ong Hundred and Eighty only) per Equity |

Share has been arrived at after considering various factors such as (i) the share

price benchmarks on the NSE, the stock exchange where the maximum volume of |

trading in the Equity Shares of the Company is recorded, (ii) the net worth of the:
Company, and (iil) the impact on the eamings per Equity Share.

The Buyback Price represents & premium of 41.97% over the volume weighted |
average market price of the Equity Shares on the NSE for the 60 trading days |
preceding the date of intimation to the Stock Exchanges of the Board Mesting to |
consider the proposal of the Buyback and 40 41% aver the volume weighted average |
market price of the Equity Shares on the NSE for the 10 trading days preceding the |
dale of infimation to-the Indian Stock Exchanges of the Board Meeting to consider |
the proposal of the Buyback, The closing market price of the Equity Shares as onthe |
trading day pricr to the date of intimation of the Board Meeting for considering the |
Buyback, being April 17, 2026, was ¥ 136.35 (Rupees One Hundred Thirty-Six and |
Thirty-Five paisa anly) on NSE and ¢ 136.10 {Rupees One Hundred Thirty-Six and |

Ten Paisa only) on BSE.

The basic and diluted eamings per Equity Share of the Company prior fo the
Buyback, for the financial year ended March 31, 2025 was ¥ 63.89 (Rupees Sixty- |
three and Eight Nine Paisa only) (the |atest audiled financial statements available as |

on the date of Board Meating recommending the proposal of the Buyback) prior o |

share split which took place on Octaber 17, 2025 and post-split was ¥ 8.39 (Rupees |
Six and Thirty-Nine Paisa only) per Equity Share, on a standalone basis. Assuming |

full acceptance under the Buyback, the basic and diluted earnings per Equity Share |
of the Company will be  6.63 (Rupees Six and Sixty-Three Paisa only) per Equily |

Shara post the Buyback, on a standaione basis.

The: return on net worth (post adjustment of T 1,772.60 million) of the Company |
was 19.74% for the fiscal year ended March 31, 2025 (the latest audited financial |

The Buyback would be using the * for of shares |
throligh Stock Exchiange pursuant ta Tonder-Offars under Takeovers, Buyback and |
Delfisting” notified by SEBI vide eircular CIRICFD/POLICYCELL/1/2015 dated April
13, 2015 read with SEBI circular CFD/DCR2/CIR/P/2016/131 dated December 9.
2016, SEBI circular SEBI/HO/CFD/DCRAINCIR/P/2021/615 dated August 13, 2021
and SEBI circular SEBIHO/CFD/PoD-2/PICIR/2023/35 dated March 8, 2023, and |
such other circulars or r as may b licable, including any b
thereof as amended (the “SEBI Girculars®), In this reqard, the Gompany will request |
BSE and NSE lo provide a separale acquisition window 1o facilitate placing of sell |
orders by the Eligible Shareholders who wish to tender Equity Shares in the Buy |
Back. For the purposes of the Buy Back, BSE is appoinled as the designated stock |
exchange (‘Designated Stock Exchange’). Once the Buy Back is concluded, all
Equity Shares purchased by the Company in the Buy Back will b extinguished in |
terms of the SEBI Buy Back Reqgulations. )
The Equity Shares are cumently traded under the trading codes ROLEXRINGS |
at National Stock Exchange of India Limited ("“NSE") and 543325 al BSE Limited |
('BSE’] (collectively raferred 1o as “Stock Exchanges”) {

. The Equity Shares shall be bought back on & proportionate basls from all the |

sharenolders of the Campany halding Equity Shares as on Record Date, |.e. Friday. |
July 03, 2026 (‘Eligible Shareholders”), through the “Tender Offer” route, as |
prescribed under the SEBI Buyback Regulations, and subject to applicable laws, |
facilitated through the stock exchange mechanism as specified by SEBI in the SEBI

Circulars, §

and promoter group have an option o participate in the Buy Back, The promoterand |
premoter group and person acting in cancert vide their respective letters dated April |
23, 2026 have expressed their Intantion not 1o participate in the Buyback. '
The Buyback of Equity Shares may be subject to taxation in India and/ of in the |
country of residénce of the Eligible Sharehalders. The transaction of Buyback would |
also be chargeable to securiies fransaction tax in India. In due course, El

taxation, Howavar, in view of the

avallable as on the date of Board Meeting recommending the proposal
of the Buyback), on a standalone basis, which will increase (o 24.81% post Buyback,
on a standalone basis, assuming full accaptance of the Buyback

MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES |
|94
The Gompany proposes to Buyback up to 10,000,000 (Ten millon) fuly paid-up |

TO BUYBACK

equity shares of ¥1/- (Rupees One Only) each, representing 3.67 % af the total
number of Equity Shares of the existing total paid-up equity share capial of the
Company

METHOD TO BE ADOPTED FOR BUY BACK:

for acquisition of shares through Stock Exchange” notified by SEBI Circulars or

such other mechanism, for the Buy Back through Tender Offer route, as may be |

applicable.
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The method to be adopted for the purpose of Buy Back shall be through the Tender |
Offer route through Stock Exchange mechanism as prescribed under the SEBI |
Buy Back Regulations and circulars issued thereunder, including the “Mechanism |

DETAILS OF HOLDING AND TRANSACTIONS IN THE EQUITY SHARES OF THE |

COMPANY:

Aggregate shareholding of the Promoter and Promoter Group and persons who are |

in contrel as on the date of the Board Meeting and the date of the Postal Ballot

Motice, i.e., April 23, 2026

918

the Buy Bsck Reguvanons are not applicable

The Buyback will not result in any benefit to the Promoter and Promoter Group
of the Company other than change with respect to increase in their sharehalding
percentage as per the response received in the Buyback, as a resull of the
extinguishment of Equity Shares which will lzad to reduction in the equity share
capital of the Company post Buyback. The Promoters and members of the Promoter
Group of the Company are already in cantral aver the Company and therefore such
further increase or decrease in voting rights of the Promaters will not result in any
change in control over the Company.

Given that the Promater and Promoter Group have expressed their intention not ta
participate in the Buy Back, the Equity Shares held by members of the Promoter
and Promoter Group shall not be for the ratio, in
accordance with the provisa to Regulation 4(iv)(a) of the SEBI Buy Back Regulations,
and to that extent, the Eligible Shareholders will have a higher Buy Back Entitlement
ratio

CONFIRMATIONS FROM COMPANY AS PER THE PROVISIONS OF BUYBACK
REGULATIONS AND ACT

all the Equity Shares of the Company are fully paid-up;

the Company shall not issue any Equity Shares or specified securities Including by
way of bonus, from the date of declaration of results of the postal ballot i.e. Juna
02, 2026 for special resolution passed by the shareholders approving the proposed
buyback on May 31, 2026, until the date of expiry of the Buyback Period except in
discharge of subsisting obligations;

the Company shall not make any further issue of the same kind of Equity Shares
or other securifies including allatment of new Equity Shares under Section 62(1)
{a) of the Act or other spacified securities within a period of & (six) months after the
completion of the Buyback excepl by way of bonus shares or Equity Shares Issued
in order o discharge subsisting obligations such as conversion of warrants, stock
option schemes, sweat equity or of shares or inta
Equity Shares;
Subject to the applicable law. the Company shall not raise further capital for a period
of one year fram the expiry of the Buy Back period i.e. the date on which the payment
of consideration to shareholders who have accepted the Buy Back Offer is made
excepl in discharge of subsisting obligations.;
the Company has not completed a buyback of any of its securities during the period
of 1 {one) year reckened from the date of expiry of Buyback Period of the preceding
offer of buyback;
the Company shall not buyback locked-in Equity Shates and non-transferable Equity
Shares until the pendency of the lock-in or fill the Equity Shares become transferable;
the Campany shall not buyback its Equity Shares from any person through negotiated
deal whether on or off the stock exchanges or through spot transactions or through
any private arrangement in the implemantation of the Buyback:
there are no defaults suhs\slmg m the mpaymnnl of any deposits (including interest
payable thereon), shares, payment of
dividend or repayment of any Lerm loans to any financial institution or banks
(including interest payable thereon);
that the Company has been in compliance with Sections 92, 123, 127 and 129 of the
ot;

the aggregate’ amount of the Buyback ie. up to * 1,800 million (Rupees One
Thousand Eight Hundred Millian only) does not exceed 25% of the aggregate of the
tolal paid-up capital and free reserves which has been further adjusted by T 1,772.60
milion of the Company as per the audited financial statements of the Company as
on March 31, 2025 (ihe latest audited financial statements available as on the date
of Board Meeting recommending the proposal of the Buyback). Accordingly, the
Company had sought approval of its shareholders for the Buyback, by way of special
resolution through postal ballot notice dated April 23, 2026 {"Postal Ballot Notice'), in
accordance with Regulation 5(i)(b) of the SEBI Buyback and Section 68(2)(b) of the
Companies Act. The shareholders of the Company approved the Buyback by way of
a special resolution, through postal ballot by remate e-voling on May 31, 2026, and
the results of which were announced on June 02, 2026;

the maximum number of Equity Shares proposed to be purchased under the
Buyback, up to 10,000,000 (Ten Million) Equity Shares, does not exceed 25% of the
total number of Equity Shares in the paid-up Equity Share capital (post consideration
of split of equity shares from a face value of 210 to 21), as per the audited financial
statements of the Company as on March 31, 2025 (the latest audited financial
statements available as on the date of Board Meeting recommending the propasal of
the Buyback);

the Company shall not make any offer of buyback within a period of one year
reckoned from the date of expiry of the Buyback Period;

the Company shall nat withdraw the Buyback offer after the public announcemant of
the offer of the Buyback is made;

the consideration for the Buyback shall be paid by the Company on\y in cash;

there is no pendency of any scheme of
pursuant o the provisions of the Act as on date;

the Company shall obtain prior consent of its lenders in case of a breach of any
covenant with such lenders;

or ¢

the Company shall earmiark and make amangements for adequate sources of funds
for the purpase of the Buyback in accordance with the Buyback Regulations,

the Company shall comply with the statutory and regulatory timelines in respect
of the Buyback in such manner as prescribed under the Act andfor the Buyback
Regulations and any other applicable laws:

the Company shall not utliize any money borrowed from banks or financial institutions
for the purpose of buying back its Equity Shares:

the Buyback shall not result in delisting of the Equity Shares from the stock
exchanges:

the Company shall transfer from its free reserves or securities premium account
andfor such other saurces as may be permitted by law, 2 sum equal to the nominal
value of the Equily Shares purchased through the Buyback lo the capital redemptien
raserve account and the details of such transfer shall be disclosed in its subsequent

as per Regulation 24(i)(e) of the Buyback Regulations, the promoters and members
of promoter group, and their associates, shall not deal in the Equity Shares or other

of the Company either through the stock exchanges or off-market

(including inter se transfer of Equity Shares) among the promoters and

954%

applicable tax implications priof to participating in the Buyback

i bt Wi e e i, £ 4| Manesh D Madeka — Promoter 258,89.150 |
areholders wil receive a letier of offer, which will contain a more detailed note on | i

Gl 5 y
i s Elighle | 5 | Bhauti D Madeka — Promoter T 8.70%
Shareholders are advised to consult their own legal, financial and tax advisors for the | _6 | Bharat Jiten Madeka - Promater Group 45,11.921 1.66%
b 7| Mihir Rupeshiwumar Madeka — Promoter Group 44,711,810 1.64%
The Buyback will be undertaken on a proportionate basis from all Eligible | 8 | Karti Pinakinbhal Madeka — Promoler Group 22,50,000 083%
Sharehalders as on the Record Date, and would involve a reservation of up to 16% | 9 | Paresh D: Madeka - Promoter Group 1,10,000 0.04%
(fiftean percent) of the number of Equity Shares proposed to be bought back or | Total 1422,66.251 5224%

Sl Name. No. of % d
No. Equity Sharsholding audited financial statements;
Shares 2
1 | Rupesh Dayashankar Madeka — Promoter 2,72,46,800 10.00%
2 | Pinakin Dayashankar Madeka — Promoter 2.70,99.700 9.95%
3 | Jiten Dayashankar Madeka ~ Promoter 2,66,90,810 members of

promoter group) from the date of the special resalution approving the
Buyback iill the closing of the Buyback offer;

the Company shall ensre consequent reduction of its share capital post Buyback
and the Equity Shares bought back by the Company will be extinguished and
physically destroyed (if applicable) in the manner prescribed under the Buyback
Regulations and the Act within the specified timeiines:

the ratio of the-aggregate of secured and unsecurad debts owed by the Campany
shall not be more than twice the paid-up Equity Share capital and free reserves after
the Buyback based on standalone financial stalements of the Company; and

epaper.linancnalexpless;mnb’ ®
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9,25 the Gampany shall not directly or indirectly purchase its Equity Shares through any
subsidiary company including its own subsidiary companies, if any or through any |
investment company or group of investment companies H

10. CONFIRMATION BY THE BOARD

The Beard of Directors of the Company has confirmed that it has made a full enquiry

irite the affaifs and prospects of the Company and after laking into account the

financial pasition of the Gompany and also considering all cantingent liabilities, the

Board has formed the opinion:

that immediately following the date on which the meeting of the board of directors is

convened, i.e. Apnl 23, 2026 or following the date en which the result of shareholders’

resolution will be declared ('Postal Ballot Resolution”), approving the Buyback,
there will be no grounds on which the Company could be found unable to pay its
debts;

i)

(i) thatas regards the Company's prospecis for tha year immediately foliowing the date

on which the meeting of the board of directors is convened, i.e. April 23, 2026 or

date of declaration of results of the Postal Ballot Resolution that, having regard to

the Board's intention with respect to the management of Company’s business during

that year and to the amount and character of the financial resources which will, in

the Board's view, be available to the Gompany during that year, the Company wi

be able to meet 4l its liabilities as and when they fall due and will not be rendered

insalvent within  period of one year from the date of the Board Meeting i.e. April 23,

2026 or the dale of declaration of results of Postal Ballot Resalution; and

that in forming an opinion for the above purposes, the Board has taken into account

the liabilities as if the Company was being wound up under tha provisions of the

Companies Act 1956, Companies Act, 2013 or the Insolvency and Bankruptcy Cada, |

20186 (including prospective and contingent liabilities) 1

REPORT BY THE COMPANY'S STATUTORY AUDITOR

The text of the report dated April 23, 2026 of S R B C & CO. LLP, the Statutory

Auditors of the Company, addressed to the Board of Directors of the Company is

reproduced below:

Quote

The Board of Diractors

Rolex Rings Limited

Behind Glowlech Private Limited.,

Gondal Road, Katharia,

Rajkot — 360 004

1 This Report is issued in aceordance with the terms of our service scope lefter dated
April 23, 2026 and master engagement agreement October 22, 2022 with Rolex |
Rings Limited (hereinafter the “Company”)

(i)

.

shares as included in the Statement based on the audited financial statements for |
the year ended March 31, 2025 and adjusted for the basis of modffied opinion has |

besn properly determined in accordance with
the Act and Regulation 4() of the SEBI Buyback Regulations.

the Board of Directors have formed the opinion as specified In clause (x) of Schedule }
Iof the SEBI Buyback Regulations on reasonable grounds that the Gompany will nat, |
naving regard to its state of affairs. will not be rendered insolvent within a period of |

ane year from that date of Board meeling.

Restriction on Use

12,

The Report is addressed to and provided to the Board of Directors of the Company
pursuant to the requirements of Section 68 and Section 70 of the Act read with
Clause (xi) of Schedule | of SEBI Buyback Regulations solely to enable them to
include it {a) in the explanatory statement to ba included in the postal ballot notice to
be circulated ta the s, (b} in the public: 1o be made lo.the

the provisions of Section B(2)(c) of

Shareholders of the Company, (c) in the letter of offer to be filed with the Securities |

and Exchange Board of India, the Stock Exchanges, the Registrar of Companies, |

the National Securities Deposltory Limited and the Central Depository Securities
(India) Limited and (d) for providing to the Merchant Bankers (the *Managers”) in

connection with the proposed buyback of equily shares of the Company for onward |

submission to relevant authorities in pursuance to the provisions of Sections 68 and |

other applicable pravisions of the Act and the SEBI Buyback Reguiations and should |

not be used by any other person or for any other purpose. Accordingly, we do not |
acoept or assume any liability or-any duly of care for any other purpose or to any |

other person to whom nis report is shawn or into whose hands it may came. We
have no respansibility to update this report for events and circumstances occurring
after the date of .

| ForSREC&COLLP

Chartered Accountants

IcAl

| sar-
| Per Sumit Kumar Agrawal

Firm Number:

Pariner

Membership Number: 135859
UDIN: 26135859VHZFBNB6SS
Place of Signature: Pune
Date: April 23, 2026

Annexure - A
Statement of Permissible Capital Payment

iy

Whether we have inquired into the state of affairs of the Company in relation to its
audited financial statements for year ended March 31, 2025.
Whether the amount af permissible capital payment for the propased buyback of the
equity shares as included in the Statement based on the audited financial statements
for the year ended March 31, 2025 and adjusted for the basis of modified opinion has
been properly determined In accordance with the provisions of Section 68(2)(c) of
the Act and Regulation 4(i) of the SEB| Buyback Regulations;
(i) Whether the Board of Directors have formed the opinion as specified in clause (x)
of Schedule | to the SEBI Buyback Regulations on reasonable grounds and that the
Company will not. having regard to its state of atfairs, will not be rendered insolvent
within a period of ene year from that date.
Qur audit report dated May 30, 2025 on the financial statemants of the Company
for year ended March 31, 2025, referred to in paragraph 6 above, included the
madified opinion (rapraduced below). Our audits of these financial statemerits were
conducted in accordance with the Standards on Auditing, as specified under Section
143(10) of the Act and other applicable authoritative pronouncements issued by the
Institute of Chartered Accountants of India. Those Standards require that we plan |
and perform the audit o oblain reasonable assurance about whether the financial |
statements are free of material misstatement.
Qualified epinion in our audit report dated May 30, 2025:
“In respect of the demand notica for INR 2.276.60 million receivad by the Company
from the consortium member banks, as discussed in Note 32 of the financial
statements, the Company has recognized provisian of INR 506 million. Pending final |
outcome of the Company’s negotiations in this regard as stated in the said note, we |
are unabla ta comment on the further adjustments, if any, that may ba required to the
financial statements, in this regard
We condueted our examination of the Statement in accordance with the Guidance
Mote on Reports or Certificates for Special Purposes Issued by the Institute of
Chartered Accountants of India. The Guidance Nate requires that we comply with
the ethical requirements of the Code of Ethics issued by the Institute of Chartered
Accountants of India
We have complied with the relevant applicable requirements of the Standard on |
Quality Control (SQC) 1, Quality Control for Firms that Perform Audits and Reviews
of Historical Financial Information, and Other Assurance and Related Services
Engagements.
Our scope of work did not involve us performing audit tests for the purposes of
exprassing an opinian on the faimess or accuracy of any of the financial information
or the financial results of the Company taken as a whole. We have not performed an
audit, the objeclive of which would be the expression of an epinion on the financial
rasults, specifind alements, accounts of items tharaof, for the purpose of this report.
Accordingly, we do not express sich opinion
10. A reasonablé assurance engagement involves performing procedures to obtain
sufficient appropriate evidence on the applicable criteria mentioned in paragraph
5 above. The procedures selected depend on the auditor's judgement, including
the assessment of the risks associated with the applicable criteria. Our procedures |
included the following in refation to the Statement: !
We have Inquired [nto the state of affairs of the Company in relation to its audited |
financial statements for the year ended March 31, 2025, We have obtained and read
the audited financial statements for the year ended March 31, 2025 including the
modified opinion dated May 30, 2025, '
ii. Read the Adicles of Association of the Company and noted the permissibilty of |
buyback:
Traced the amounts of paid-up equity share capital, free reserves. (including |
securities premium & retained eamings) from the audited financlal statements for the
year ended March 31, 2025.The paid-up equity share capital and the free reserves |
has been further adjusted by Rs 1,772.60 million with respectto basis of the modified |
opinion as mentioned in Paragraph 6 above. !
Obtained the minutes of the meefing of the Board of Directors in which the proposed
buy-back was approved and compared the buy-back amount with the permissiole
limit computed in accordance with section 68(2)(c) of the Act and Regulation 4(i) of
the SEBI Buyback Regulations detailed in the Statement;
Obtained the minutes of the meeting of the Board of Directors in which the proposed
buy-back was approved and read that the Board had formed the opinion as specified
in SEBI Buyback Regulations on reascnable grounds that the Company will not,
having regard to the state of affairs. be rendered insolvent within & period of one year
from that date.
vi.  Obtained necessary reprasentations from the management of the Gompany.
Opinion I
11. Based on our examination as above, and the information and explanations given to |
us, we report that;
Wa have inquired into the state of affairs of the Company in relation to its audited |
financial statements for year ended March 31, 2025
ii. ~ The amount of permissible capital payment for proposed buyback of the equity

i)

6

8

i

v

back are declared,

By order of Board of Directors
Rolex Rings Limited

Sdl-

(Manesh D Madeka)

| Chairman & Managing Director
| (DIN:

01629788)

Unquote

12.
121

{123

124

a
b
125

§
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RECORD DATE AND SHAREHOLDER ENTITLEMENT

As required under the SEBI Buyback Regulations, the Company has fixed Friday, |

134

{132

133

| 134

135

2. The proposal of the Company to buy back its equity shares in pursuance of the | Computalion of smaunt of permissible capilal payment (including premium) towards Buy- |
provisions of Section 88 and 70 of the Companies Act, 2013 (‘the Act’) and Clause | Back of equity shares of Rolex Rings Limited, in acsordance with provisa o Section 85(2) |
(xi) of Schedule | of Securities and Exchange Board of India (Buy-back of Securities) | 2nd Section 68(3) of the Companies Act, 2013, as amended and Regulation 4(i} of the |
Requlations, 2018, as amended (‘the SEBI Buyback Regulations’) has been | Securiies and Exchange Baard of India (Buy-Back Securlties) Regulations, 2018, as. |
approved by the Board of Directors of the Company in their meating held an April 23, | amended, based on the audited financial statements as at March 31, 2025:
é026. The ?rmpcésal for buyback is subjec; to the azgroval of the sh:rehsc!dels r:rmer } Particulars Amount (in million)
ompany. The Company has prepared the attached as Annexure A - “Statement of
determination of the amount permissible capital payment for proposed buyback of | | P40 UP Eauity share Gapital as at 3181 March, 2025 (A) il
equity shares” (the “Statement’) which we have inilialed for purposes | | Free Reserves as at 31st March, 2025
only. - Retained Eamings 8145565
Board of Directors Responsibility | [= Seouriies Premium Reserve 2.167.13
3. The of lhe Statement iance with Seclion 68 of the Companies |
Act, Regulation 4(i) of the sea\ Buyback Regufations of the SEB| Bugback | |10t Free Reserves (B) 10,3129
Regulations. is the responsibility of the Board of Directors of the Company, including | | Total before adjustment of modified conclusion (C) = (A+B) A0i505.01
the preparation and maintenance of all accounting and other relevant supporting 1] Adjustmenlduelomndiﬂed conclusion®:
records and documents. This responsibility includes tha design, implementation and | Mo orvicion of Right (o Recompense liabillty (after neting off of (1,772.60)
maintenance of internal control relevant to the preparation and presentation of the | provision of INR 508 millian) ()
Statement and applying an appropriate basis of preparation; and making estimates
that are reasanable in the circumstances Total Paid up equity share capital and free reserves after 881241
of modified conclusion (C+D)
4, The Board of Directors are responsible to make a full inguiry inte the affairs and - 2 ‘_( = ]i_
prospects of the Company and to form an opinion as specified in clause (x) of for o 2.203.10
Scheduls | to the SEBI Buyback Regulations on reasonable grounds-and that the | | of Section 68 of the C Act, 2013 and
Company will not, having regard lo its state of affairs, will not be rendered insolvent | | of the Buyback Regulations (25% of the total paid up equity
within a period of ane year from that date. The Board of Directors are al { | shars capital and {ren ressrves)
for ensuring that the Company complies with the requirements of the Act and SEBI | * The paid-up equity share capital and the free reserves has been further adjusted by Rs.
Buyback Regulations. 1,772.60 millions with raspect to modified conclusion.
Auditor's Respansibili The Board of Directors formed the apinion that the Company, having regard to its state of |
5. Pursuant lo the requiraments of the Act and SEBI Buyback Regulations, it is our | affirs. will not be rendered inscivent within a pariod of one year from the aforesaid date |
o pravida Vs bhiouf % and from the date on which the results of the postal ballot with regard ta proposed buy |

July 03, 2026 as the Record Date for the purpose of determining the entitlement |

and the names of the Eligible Sharsholders who will be sligibie 1o pariicipate in the
Buyback.

As per the SEBI Buyback Regulations and such other circulars or notifications, as |

may be applicable, in due course, each Eligible Sharehoider as on the Record Date |
will receive a Lelter of Offer along with a Tender offer Form indicating the entitiement |
of the Eligible Shareholder for participating In the Buyback. Even if the Eligible |

Shareholder does not receive the Lettar of Offer along with a tender form, the Eligible
Shareholder may participate and tender shares in the Buyback.

As required under the SEBI Buyback Regulations, the dispatch of the Letter of Offer |

will be through electronic mode only. within 2 {two) warking days from the Record

Date and if any Eligible Shareholder requires a physical copy of the Letter of Offer, |

& request 1o be sent to the Company or the Registrar to the Buyback and the same |

shall be provided.

The Equity Shares proposed to be bought back, as part of the Buyback Is divided info
two categories:

Reserved category for Small Shareholders (“Reserved Category”); and
General category for other Eligible Shareholders (“General Gategory”)
As defined under Regulation 2(i)n) of the SEB| Buyback Regulations, a "small

shareholder” s a shareholder, who holds shares whose market value, on the basis of |

closing price on the recognized stack exchange in which the highest trading volume,

as on Record Date, xs net more than ¥ 2,00,000 (Rupees Two Lakhs omy) Forthe |

purpose of ofa . as a “small tiple demat

accounts having the same permanent acceunt number (“PAN"), in case uIsBr:ummE H

held in the demat form are to be clubbed together.
In accordance with the Regulation & of the SEBI Buyback Regulations, 15% (fifteen

percent) of tha number of Equity Shares which the Company proposes to buyback |
or number of Equity Shares entitled as per the sharehalding of Small Shareholders |

as on the Record Date, whichever is higher. shall be reserved for the Small
Shareholders as part of this Buyback;

Based dn the shareholding as on the Record Date, the Company will delermine |
the entitiernant of each eligible sharehoider, including Small Shareholders, to tender |

their Equity Shares in the Buyback. This entitlement for each shareholder will be
calculated based on the number of Equity Shares held by the respective shareholder

as on the Record Date and the rafio of Buyback applicabie in the categery to which |
suich shareholder belongs, The final number of equity shares that the Company will |
purchase from each Eligible Shareholder will be based on the tatal number of shares |
tendered by such eligible shareholder. Accordingly, the Gompany may not purchase |

all of the shares tendered by an Eligible Shareholder in the buyback.

| 12.8 In order to ensure that the same Eligible Sharehoider with multiple demat accounts! |
folios do not receive a higher entiilement under the Reserved category, the Equity |

a)

b

d

o)

Shares held by such Eligible Shareholder with a common PAN shall be clubbed |
together for determining the category (Reserved or Ganeral Category) and the |

Buyback

In case of joint

the joint holders and club together the Equity Shares held in such cases where the |
T

the Equity Shares held in cases |
where the sequence of the PANs of the joint shareholders is identical shall be |
clubbed together, In case of Eligible Shareholders holding physical shares, where |
the sequence of PANs is identical and where the PANs of all joint shareholders are |
not available, the Registrar to the Buyback will check the sequence of the names of |

1210 The Eligible Sharsholders participation In the Buyback is voluntary. The Eligible

12111f the Buyback entilement for any shareholder is not a round number, then the

1212 The maximum tender under the Buyback by any shareholder cannat exceed the

12.13Tha Equity Shares tendered as per the enfitlement by Eligible Shareholders as well

12.14 Detailed instructions for participation in the Buyback (lendering of Equity Shares in

. Modification/cancellation of orders and multiple bids from a single Eligible

1310 The cumulative quantity tendered shall be made available on the website of Stock

1341 The Company will not accept Equity Shares tendered for the Buyback which are

1312 Procedure to be followed by Eligible Shareholders holding Demat Shares:

offer by shareholders in that category, and thereafter from shareholders who have
tendered cver and above their entiflement in olher category.

Sharsholders can choose to participate, in full or in part, and get cash in fiew of Equity
Shares to be accepted under the Buyback or they may choose not to participate and
enjoy a resultant increase in their percentage shareholding, post Buyback, withaut
additional invastment, The Eligible Sharenoiders may aiso tender a part of their
entitlement. The Eligible Shareholders also have the option of tendering additional
Equity Shares (over and above their entiiement) and participate in the shortfall
created due to non-participation of some other shareholders, if any.

fractional entitlement shall be ignored for computation of entitlement to tender Equity
Shares in the Buyback,

number of Equily Shares held by the sharsholders as on the Record Date

as additional Equity Shares tendered, if any, will be acceptad as per the procedura
laid down in SEBI Buyback Regulations. The settlement under the Buyback will be
done using the "Mechanisms for acquisition of shares through Stock Exchange”™
notified by SEBI Circulars,

the Buyback) as well as the relevant fime fable will be included in the Letter of Offer
which will be sent in due course to the Eligible shareholders as on the Record Date
who have thelr email IDs registered with the Company/Registrar and transfer agent/
depository. If Eligible Sharehoiders wish to obtain a physical copy of the Létter of
Offer, they may send a request to the Company or MUFG Intime India Private Limited
atthe address mentioned as Paragraph 16. For all the remaining Sharehoiders wha
do not have their-email IDs registered with the Company/ Registrar and Iransfer
agent! depository, the Letter of Offer along with tender form will be sent physically.
PROCESS AND METHODOLOGY FOR THE BUYBACK

Tha Buyback is open to all eligibie shareholdersibeneficial owners, ie., the
shareholders/Beneficial Owners whe on the Record Dale were holding Equity
Shares either in physical form {*Physical Shares } and/or in the dematarialized form
(‘Demat Shares’).

The Buyback shall be on a proportionate basis (subject to the reservation for Small
Sharsholders in accordance with the Buyback Regulations) through the “Tender
Otfer” raute, as prascribed under the Buyback Regulations, to the extent permissible,
and the "Mechanism for acquisition of shares through Stock Exchanges pursuant to
Tender-Offers under Takeovers, Buyback and Delisting' as prescribed under the
SEBI Circulars, The Buyback will be implemented in accordance with the Act read
with the rules framed thareunder, the SEBI Buyback Regulations and on such terms
and conditions as may be deemed fit by the Company.

For the implementation of the Buyback. the Gompany has appointed Equirus Wealth
Private Limited as the registered broker la the Company (‘Company’s Broker'}
through whom the purchases and settiements on account of the Buyback would be
made by the Company.

The contact details of the Company's Broker are as follows:
Equirus Wealth Private Limited

CIN: U74995MH2018PTC308551

Address: 1303, 13th Floor, A Wing, Marathon Futurex,
N.M Joshi Marg, Lower Parel, Mumbai - 400013

Contact Persan: Jaydeep Mulchandani

Telephone Number: 07961209544

E-mall Id: Info-hni@equiruswealth.com

Investor Email: d

Website: hitps ffwww. equirus com/wealth

SEBI Registration Number: INZ000309137

The Company shall request BSE and NSE to provide a separate acquisition window
(the “Acquisition Window”) to facilitate placing of sell orders by the Eligible
Shareholders who wish to tender their Equity Shares in the Buyback, The details of
the Acquisition Windew will be as specified by Stock exchanges from time to time,
During the tendaring period, the order for selling the Equity Shares will be placed
in the Acquisition Window by the Eligible Sharehclders through their respeciive
slock brokers (“Shareholder Broker”) during normal trading hours of the secondary
market, The Shareholder Broker can enter orders for Demat Shares as well as
Physical Shares. In the tendering process, the Company's Broker may also process
the orders received from the Eligible Shareholders.

In the event the Seller Broker of any Eligible Shareholder is not registered with the
Stock Exchanges as a trading member! stockbroker/ then that Eligible Shareholder
can approach any stock exchange registered stock broker and can register himself
by using web based unique client cade application (“UCC") facility through that the
Stock Exchanges registered stock broker (after submilting all details as may be
required by such BSE/NSE registered stack broker in compliance with applicable
law). In case the Eligible Shareholders are unable to register himse!f by using UCC
online facility through any other the Stock Exchanges registered stock broker, then
that Efigible Shareholder may approach the Company's Broker i.e., Equirus Wealth
Private Limited, for guidance to place their bids subject to compietion of “know your
customer” requirements of the Company Broker,

The reporting requirements for Non-Resident Shareholders under the Foreign
Exchange Management Act, 1999, as amended and any other rules, regulations,
guidelines, for remittance of funds; shall be made by the Eligible Shareholder and/or
the Sharaholder Broker through which the Eligible Sharaholder places the bid.

Shareholder will be allowed during the tendering period of the Buyback. Multiple bids
made by a single Eligible Shareholdar for salling Equity Shares shall be clubbed and
considered as “one bid" for the purposes of acceptance,

Exchanges throughout ihe frading session and will be updated at spacific intervals
during the tendering perlod

under restraint order of the court for transfer! sale and/or title in respect of which is
otherwise under dispute or where loss of share certificates has been nolified to the
Company and the duplicale share cerificates have not been issued either due to
such request being under process as per the provisions of law or otherwise.

Eligible Shareholders holding Demat Shares who desire to tender their Demat
Shares under the Buyback would have to do so through their respective Seller
Member by indicating to the concemed Shareholder Broker, the details of Equity
Shares they Intend to tender under the Buyback.

The Seller Member would be required to place an order/bid on behalf of the Eligible
Shareholder who wish to tender Demat Shares in the Buyback using the Acquisition
Window of the Stock Exchanges.

The lien shall be marked by the Seller Member in the demat Account of the Eligible
Shareholder(s) for the shares tendered in tender offer. Details of shares marked as
lien in the demat account of the shareholder shall be provided by the Depositories to
clearing corporation being Indian Clearing Corporation Limited or the NSE Glearing
Limited (*Clearing Corporation”),

In case, the Shareholders Demat Account is held with one Depository and Clearing
Member pool and Clearing Corporation Account is held with other depositary, shares.
shall be blocked in the shareholders demat account at source depository during the
tendering period. Inter Depaository Tender Offer (IDT") instructions shall be initiated
by the Eiigible Shareholders at source depository fo Clearing Member/Clearing
Corporation account at target Depository. Source Depository shall block the Eligible
Shareholder's securities (i.e. transfars from free balance to blocked balance) and
sends 10T messags lo target Dapository Tor confirming creation of lien. Detalls of
shares blocked in the shareholders demal account shall be provided by the target
Depasitory ta the Claaring Corporation

For custedian participant orders for demat Equity Shares, early pay-in is mandatory
prior to confirmation of order by custodian. The custodian shall either confirm
or reject the orders not |ater than closing of trading hours on the last day of the
tendering period. Thereafter, all unconfirmed erders shall be deemed to be rejected.
For all confirmed custodian participant orders; order modification by the concerned
Seller Member shall revoke the custodian canfirmation and the revised crder shall be
sent to the custodian again for confirmation.

Upon placing the bid, the Seller Member shall pravide 2 Transaction Registration
Slip ("TRS’) generated by the stock exchange bidding system to the Eligible
Shareholder on whose behalf the order/bid has been placed. TRS will contain details
of order submitted (ke Bid ID No., Application No., DP [D, Client 1D, No. of Equity
Shares tendered atc. In case of non-receipt of the compieted tender form and other

sequence of the PANs and name of joint st
of institutionai investors fike mutual funds, insurance Gompanies, foreign nstitutional

investors/foreign portfolio Invesiors elc. with common PAN are not proposed |

and will be
nt schemesfsub-accounts

to be clubbed together for their
separately, where these Equily Shares are held for di

and have a different demat account nomenclature based on Information prepared

by the Registrar to the Buyback as per the sharsholder records received from |
the Deposilories. Further, the Equity Shares held under the category of ‘clearing |

members" or ‘corporate body margin account’ or “corparate body - broker” as per the
beneficial position data as on Record Date with common PAN are not proposed o be
clubbed together for determining their entitlement and will be considered separately,
where these Equity Shares are assumed to be held on behalf of clients.

| 42.9 Aftar accepting the Equity Shares tendered on the basis of entiiemant, the Equity i

h

Shares left to be bought back, if any, in one category shall first be accepted, in |

proportion ta the Equity Shares: tendared over and above their entitement in the

but lien marked on the Equity Shares and & valid bid in the exchange
bidding system, the bid by such Eligible Sharshaider shall ba deemad to have been
acoepted,

The Eligibtle Shareholders will have to ensure that they keep lhe depository
participant (*DP") account active and unblocked 1o receive credit in case of return of
Equity Shares due to rejection of due o prorated Buyback decided by the Company
Further, Eligible Shareholders will have ta ensure that they keep the saving account
attached with the DP account active and updated to receive credit remittance due to
acceptance of Buyback of shares by the Company.

Itis clarified that in case of Equity Shares. of the tender
form and TRS is not mandatory. After the receipt of the demat Equity Shares by the
Clearing Corparations and a valid bid in the exchange bidding system, the Buyback
shall be deemed to have been accepted, for Eligible Shareholders holding Equity
Shares in demal form
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1313 Procedure to be fallowed by Eligible Shareholders holding Physical Shares the funds pertaining ta the Buyback to the Clearing Corporation's bank accounts | 15. GOMPLIANGE OFFICER
a) In accordance with the SEBI circular no. SEBVHO/CFD/CMDA/CIRIP/2020/144 as per the prescribed schedule. For Equity Shares accepted under the Buyback, | The Company has designated the following as the Compliance Officer for the
dated July 31, 2020, shareholders holding securities in physical form are allowed to the Clearing Carporation will make direct funds payoul 1o respective Eligible Buyback

Shareholders. The setfiement of fund obligation for demat shares shall be affected
as per the SEBI Circulars and as prescrived by NSE and BSE and Clearing |
Corporation from time to time. For demat shares accepted under the Buy-back, such |
banaficial owners will receive funds payout in their bank account as provided by the
depository system directly to the Clearing Corporation, If the Eligible Shareholders'
bank aecount details are not available of if the funds transfer instruction is rejectad
by RBl/bank, due lo any reason, then such funds will be tothe

Seller Member's settlement bank account for onward transfer to such Eligible |
Shareholders, |

tender shares in buyback through tender offer route, However, such tendering shall |
be as per the provisions of the SEBI Buyback Regulations. i
b} Elighle Shareholders who are holding physical Equity Shares and Intend to
pariicipate in the Buyback will be required o approach their respective Shareholder
Broker along with the complste set of documents for verification procedures lo be
carmied out before placement of the bid. Sueh documents will include the (i) Tender
Farm duly signed by all Eiigible Sharehokders (in case shares are in joint names, in
the same order in which they hold the shares). (i) original share cerfificatels), (i) |
valid share transfer form(syfForm SH-4 duly filled and signed by the transferors (i.c.
by all registered Sharsholders in same order and as per the spac\men signalures
registered with the Company) and duly tthe i
the transfer in favour of the Company, (iv) self-atlested copy of PAN Card(s) of all |
Eligible Shareholders, (v) any other relevant documents such as power of attorney,
comporate authorization (including board resclution/specimen signature), notanzed |
copy of death certificate and succession certificate or probated will, if the original |
sharahelder is deceased, etc., as applicable. In addition, if the address of the Eligible
Sharehalder has undergone a change from the address registered in the register of
members of the Company, the Eligible Shareholder would be required to submit &
self-aliested copy of address proof consisting of any one of the following documents:

Hardik Dhimantbhai Gandhi

Company Secrstary and Gompliance Officer

Rolex Rings Limited B/h, Glowtech Steel Private Limited,

Gaondal Road, Kotharia, Rajkot — 360004, Gujarat

No.: +01-281 2782677/577

Email: compliance@rolexrings.com

In case of any clarifications or to address investor grievance, the shareholders may
contact the Compliance Officer, from Monday to Friday betwean 1000 am to 5:00
pm on all working days except public holidays, at the above-mentioned address.
INVESTOR SERVICE CENTER AND REGISTRAR TO THE BUYBACK

Company has appointed the following as the Registrar to the Buyback

(.)MUFG MUFG Intime

MUFG Intime India Private limited
(formerly known as Link Intime India Private Limited)
C-101, 1st Floor, 247 Park, L.B.S. Marg. Vikaroli West,
Mumbai 400 083, Maharashtra, India
Tel: +91 810 811 4949
Fax: +91 22 40186080
Email: rolexings.buyback @in.mpms mufg.com
Investor Email: rolexring:
Website: www in.mpms.mufg.com
Contact person: Ms. Shanti Gopalkrishnan
SEBI registration no.: INRDD0004058
CiN: U7 180MH1899PTC 118368
Validity Period: Permanent
In case of any query, the shareholders may contact the Registrar to the Buyback,
during office hours Le., from 10.00 a.m. to 5.00 pm. on all working days except
Saturday, Suhday and public holidays, at the above-mentioned addrass.
17. MANAGER TO THE BUYBACK
The Company has appointed the following as Manager to the Buyback:
o~

equirus

Name: Equirus Capital Limited

(formerly known as Equirus Capital Private Limited)
CIN: U65810MH2007PLC 172599

Address: Unit No. 2601 B, 26" Floor, “A” Wing.
Marathon Fulurex, Mafatial Milis Compound,

N. M. Joshi Marg, Lower Parel,

Mumbai - 400 013, Maharashtra, India

Contact Persan: Mrunal Jadhav / Rahul Wadekar
Telephone Number: +91 22 43320734

E-mail ld: rolexrings buyback@equirus com

Investor Email: i om
Wabsite: www equirus.com

SEBI Registration Number: INM000011286

DIRECTORS' RESPONSIBILITY

As per Reguiation 24(i)(a) of the SEBI Buyback Regulations, the Board accepts
full responsibility for all the information contained in this Public Announcement
and confirms that this Public Announcement contains true, factual and material
information and does not and will not contain any misleading information.

In case of certain viz., NRIs, are specific
regulatory requirements pertaining to funds payout including those prescribed by the
RBJ) who do not opt {a settle thraugh custodians, ihe funds payeut would be giver to
their respective Seller Member's settlement accounts for releasing the same 1o such |
shareholder's account, For this purpose, the client type details would be collected
from the depositorias, whereas funds payout penaining o the bids seftied through
cuslodians will be transferred o the settiement bank account of the custodian, each
in accordance: with the appiicable by the Slock
and the Clearing Corporation from time to time.
4.4 For the Eligible Shareholders holding Equity Shares in physical form, the funds pay- |
valld Aadhar card, voter identity card or passport. out would be given Io their respactive Selling Member's settiement accounts for |
) Based on these documents, the concerned Seller Member shall place an order! bid | releasing the same to the respeclive Eligible Shareholder's account.
on behalf of the Eligibie Shareholders holding Equity Shares in physical form who | 14.5 Details in respect of sharsholder's enfitiement for tender offer process will be |
wish to tender Equity Shares in the Buyback, using the Acquisition Window of BSE/ | provided to the Clearing Corporation by the Company ar Registrar to the Buyback. |
NSE. Upan placing the bid, the Saller Member shall provide a TRS generated by the | On receipt of the same, Clearing Corporation will cancal the excess or unaccepted |
exchange bidding system 1o the Eligible Shareholder. TRS will contain the details blocked shares in the demat account of the shareholder. On Settlement date, all
of order submitted like folio no., centificate no., distinctive no., no, of Equity Shares blacked shares mentioned in the accepted bid will be transferred to the Clearing
tendered etc. ¢ Corporation.
| 148 In the case of Inter Depository, Clearing Corporation will cancel the excess or
unaceeptad shares in target depository. Source Depository will not be able fo relaase
the fien without a release of IDT message from Target Depasitory. Further, release of
IDT message shall be sent by target Depository either based on cancellation request
received from Clearing Corporalion or automalically generated after matching with
Bid accepted detail as received from the Company or the Registrar to the Buyback,
Post receiving the IDT message from targst Depository, source Depasitory will
cancelirelease. excess or unaccepled block shares in the demal account of the
shareholder. Post completion of tendering period and receiving the requisite details
viz., demat account details and accepted bid quantity, source depository shall debit
the securities as per the communication/message received from target Depository to
the extent of accepled bid shares from shareholder's demal account and credititto |
Clearing Carporation settlement account In target Depository on setliement date,
14.7 The Demat Shares bought back would be transferred directly to the demat account of |
the Company opened for the Buyback (the “Company Demat Account”) provided |
it is indicated by the Company's Broker or it will be transfarred by the Gompany's |
Broker to the Company Demat Account on receipt of the Equity Shares from the |
clearing and setllement mechanism of Stock Exchanges, 1

B

mpms. mufg.com

:

d) Any Shareholder Broker/Eligible Shareholder who places a bid for physical Equity
Shares, Is required to deliver the original share certificatefs) & documents (as
mentioned ‘above) along with TRS generated by exchange bidding system upon
placing of bid, either by registered post, speed post or courler or hand delivery to
the Registrar to the Buyback i.e. MUFG Intime India Private Limited (formerly as
Linkintime india Private Limited) (al the address mentioned al paragraph 16 below) |
an or bafare the Buyback closing date. The envelope should be supar-scribed as |
“Rolex Rings Limited — Buyback 2026 ". One copy of the TRS will be retained by |
Registrar to the Buyback and it will provide acknowledgement of the same to the
Eligible Shareholder Seller Member in case of hand delivery.

The Eligible Shareholders holding physical Equity Shares should note that physical
Equily Shares will not be accepted unless the complete set of documents are
submitted. Acceptance of the physical Equity Shares for Buyback by the Company
shall be subject (o verification as per the SEBI Buyback Regulations and any further
directions ssued in this regard. The Registrar ta the Buyback will verify such bids
based on the documents submitted on a dally basis and till such verification, BSE/
NSE shall dispiay such bids as ‘unconfirmed physical bids'. Once Registrar o the |
Buyback confirms the bids, they will be treated as ‘confirmed bids' and displayed on | |
Stock Exchange website. | 14.8 Excess Demal Shares or unaccepted Demat Shares, If any, tendered by the Eiigible |
f) In ease any Eigible Shareholder has submitisd Equity Shares in physical form for Shareholder would be retumned to them by the Clearing Corporation directly o the |
should ensure that the process of respective Eligible Shareholder's demat account, as part of the exchange payout |

getting the Equity Shares dematerialised is completed well fn tme s6 that they can process. If the securities transfer instruction is rejected in the depository system,

participate In the Buyback befors the closure of the tendsring period of the Buyback Gue to any issue then such secunities wil be transferrsd 1o the Sefler Member's |
g)  An unregistered shareholder holding physicel shares may also tender his Equity | depository pool aceount for anward transfer o the Eligible Sharehalder. In case of |
Shares in the Buyback by submilting the duly executed transfer deed for transfer of cusindian participant:ondsis, exceas:dethat Eolity Sharea or tinacoscted demit. |
chars pURFAac priok T e Record Dats. i Wi rai, sbng Witk Hre offer Torm, Equity Shares, if any, will be retumed (o he respeciive custodian parlicipant, The |
copy of his PAN card and of the person from whorm he has purchased sharss ang | Seller Memiberis) would return these unaccspted Equity Sharss to ther respaciive
other relevant documents as required for transfer, if any. I clients on whose behalf the bids have been placed,

13147 from the Eligibl who are residents outside Indiaincluding |
foreign corporate bodies (including erstwhile overseas corporate bodies), foreign |
portfolio investors, non-resident Indians, members of foreign nationality, if any, shall |
be subject ta the Foreign Exchange Management Act, 1999 and rules and regulations
framed thereunder, if any, Income Tax Act, 1961 and rules and regulations framed
theraunder, as applicable, and also subject ta the receipt / provision by such Eligibla
Sharaholders of such approvals, if and to the extent necessary or required from
concerned authorities including, but not limited to, approvals from the Reserve Bank
of India {"RBI") under the Foreign Exchange Management Act, 1999 and rules and |
regulations framed thereunder, if any and that such approvals shall be required lo be
taken by such non-resident shareholders.

13.15The reporting for ident under RBI, FEMA, as
amended and any other rules, regulations, guidelines, for remittance of funds, shall
be made by the Eligible Shareholders and/or the Seller Member through which the
Eligible Shareholder places the bid 4

14, METHOD OF SETTLEMENT

Upan finalization of the basis of acceptance as per SEBI Buyback Regulations:

14.1 The settlement of trades shall be carried out in the manner similar lo settlement of
trades in the secondary market

14.2 The Company will pay the consideration to the Company's Broker who will transfer

@

| 14.8 Any excess Physical Shares pursuant to proportionate acceptancelrejection will be

! returned back to the concerned Eligible Shareholders directly by the Registrarto the | g,
Buyback. The Company is authorized to spiit the share certificate and issue new |
consolidated share certificate for the unaccepted Equity Shares, in case the Equity |
Shares accepted by the Company are less than the Equity Shares tendered in the: |
Buyback by Eligible Shareholders holding Equity Shares in the physical form,

1410 The Seller Member(s) would issue conlract nate for the Equity Shares acceptad |
under the Buyback to the Eligible Shareholders. The Company's Broker would also |
issue a contract note lo the Company for the Equily Shares accepled under the |
Buyback

1411 Eligibie. who intend to in tha Buyback should consult
their respective Shareholder Broker for payment to them of any cost, charges and |
expenses (including brokerage) thal may be levied by the Seller Member upon the |
selling Shareholders for tendering Equity Shares in the Buyback (secondary market
transaction). The Company accepts no responsibility to bear or pay such additional |
cost, charges and expenses (Including brokerage) incurred solely by the selling
shareholders.

For and on behalf of the Board of Directars of
Rolex Rings Limited
Sdl-
Mihir Rupeshkumar Madeka

‘Whole-time Director
DIN: 01778581

Sdf-

Manesh Dayashankar Madeka
Chairman and Managing Directar
DIN: 01629788

Sdl-
Hardik Dhimantbhai Gandhi

Company Secretary and Compliance Officer
IGSI Membership Number: A33831

1412 The Equity Shares accepted, bought and lying to the credit of the Company Demat
Account and the Equity Shares bought hack and accepted in physical form will be
extinguished in the manner and following the procedure prescribed in the SEBI |
Buyback Regulations.

Date : June 03, 2026
" Place : Rajkot

Wabsite: o charcirsall.com; Tal: £91 22 6677 3133
NOTICE
| Annual General Mestingand Annual Report

The 28" | Members ("AGH") of y to fransact the
businassss as set forh  tha notie of the meeling ("Notice") wil be held on Thursday.

NOTICE INVITING TENDER (NIT)

The Tata Pawer Company Limited invites tenders from eligiole vendors

farthe following package (Twa Par Bidding)in Mumbsi,

/) Repalr works for underground & overhead water fank-al Ambernath
RSS (Package Ref No: CC27SVP004).

Interested & sligible bidders for above package to submit Tender Fee,

June 25, 2026 1 11:30 .m, trough Ve
wilhou! the physical presence of the Mambers of the Gompany, in compliance wilh the

Lotterbafore 15:00 Hrs. Friday, 12" Juns 2026.
For detailed MIT, please visit Tender section on website

051 Keep Learning Limited SML MAHINDRA LIMITED
(Formerly Known as DSJ Communications Limited) (Farmerly SML SUZU Limited) | GIN: LS0101PE1983PLC005516,
OBEROI TATA : L80100MH1989PLC05432! Regd. Office & Warks: Vilaga Asrcn, DwsILS‘\amd Enagal Sigh Nogar
RE A LTY TATA POWER Regd. Oft.: 419-A, Arun Chambers, 4" Floor, Next to AC Market, Tardeo, 5 m(‘ sw‘snrs;‘shr:;t;u"' Ldﬂ hone :m B R m SR
OBEROI REALTY LIMITED (Gorparate Contracis Deparimeni] | Mombai - 400034 nds, To: 8976956625, L
Regd 3" Fioot, The Tata L nm,, u\m‘n:g': Eloohw uF g Station E: com mahingra com | Website: www.srimahindra com
o My Goreguen €] o | East Mumk SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF
oL 114818, E-mai W ARSmdLind: FLHEF1/TE1T) Che L0 IO IO LCODRSET PHYSICAL SHARES OF DSJ KEEP LEARNING LIMITED: NOTICE

Pursuant to SEBI Circular No HO/38/13/11(2)2026-MIRSD-POD) 1/3750/2026 dated
30% January, 2026, all shareholders are hereby informed that a Special Window shal
be opened for a period of one year, from 5" February, 2026 to 4° February, 2027 to

priorto 01 April, 2019.The said speciel window shell also be available for such transfer
requests which were submitied arier and were rejectedretuned/nat attended dus to
deficiency i otherwise. Further the

shall be mandatorily crecited to the transferee only in demat mode and shall be under

Second 100 Day Campaign- “Saksham Niveshak” - for KYC and

ather related updation and shareholder engagement to prevent

Transfer of Unpaid / Unclaimed dividends to Investor Education
and Protection Fund (“IEPF")

Noiicels Mahindral

ted he Cmpany')
EPFAT) Mty
o Coporsie afsrs (UCA'] e communication dajed S e 2008
Sirectad Comparses io inliala setand. 100 day carpaan “Saksham Niveshak”
rom Tt Apri, 2008 1o SRk AR g el i il

rag\slﬂlad with 1he Emﬂwny o with the Depostory Tha abuve documents has been
upiaadet! on Comgany's website {www cberoiteally coms, and o the websie of stock
axchanges {a. BSE Liniied (www beeindia oomj and Nators Sk Exchange of Intia

5 Alkali Metals Limited
5 N LI7IOATONMIPLCOOTHO8
’ Reg Off: B-8, Biock - i, IDA. Uppal, Hyderatad - 600 039,
Ph -uoomnmmu IH +01 40 272 01484

1 waibel

Limitex! {#runw nseindia.com], 4 member shall ba entitled o requestfor physical copy

anysuch documens

Members who have ot yet registered thelr e-mall addresses for receiving
ister and

applcable prowisions of Companies Agt. 2013 and the SEBI (Lising Obiigations and silfvoerve com, For detailed NIT, please visit Tender section | | lock for a period of one year from the date of regisiraion of transfr. Such securies

Disclosure Requirements) Reguiaiions, 2015 read wih General Cireuiar nos. 032035, | on websie Also all fulure if| | snalinot be duringthe sad lock i period. o fade am osuee reate t Urclimed Sgands o o e e

1412020, 1712020 and 2012020 ssued by Minstyof Comporata Aflsrs, (colectvly. | | any. to he said tender wil be published an Tender section of above websiie s

"sld Gies") s o e o, h Anvl Rt ot Corary| | (tm Power = Tender . the necessary 1o 0urCompany' egstar and e Tnster Agrt (RTAi Limitret, i mucenes 1}]7[?2;‘;? ﬂ"gﬁﬁif“ﬁ;‘,;ﬁﬂ:{: b s

(1o e it Ao s r FY2025- imited inied). | | fotrec mallle hingia com )
it G101, Embassy 247, L5, Mar, Vol West, Ml - 400083, o N (022) | | e o b o et 20 b st

49816000, Emal:Investor.helpdesk@in.mprms.mufg.com.
For DSJ Keep Learning Limited
Sd/-

Place: Mumbai
Date: 03 June 2026

Jaiprakash Gangwani
Company Secretary & Compliance Oficer

, DMK msmstes
NS S AR et S A el 1 o et DRy
ofder 10 prevent their shares and dividend amount fram being transfefred fa the:
IEPFA, Far SML MAHINDRA LIMITED
Place: Mohall Purjab PARVESH MADAN
Date: 03 06 2026 Company Secretary | AGS-31266

NOTICE TO SHARE HOLDERS
SHARES TO ruNe

are hereby informed that pursuant to the provi-

such members can cbtaln login credentials for e-voting by sending following
details on aroitealty.com: (A) theit foliol demat account number, (B) their
AT o e iy ey ) s (ot ety i)

i) Aadha

sions of Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016 ('the
Rules”), as amended, the Final Dividend declared for the
financial year 2018-18, which remained unclaimed for a -
‘od of seven years will be credited to the IEPF on 31st August

I terms of Section 108 of tha Companiés Ac, 2013, read with Rules therelo, Regulation
44 of the SEB (Listing Obligatons and Dvsclnﬁure Regufsments) Reguatons. 2015,
read with f
cast msu vote by electronic means belore yd AGM 1Remms e-voting) and during the
AGH.o

ing facility, Kindty

8-woling webisia of COSL wuw svotingindia com

Remate e-vating shall commence fiom June 22, 2026 (9.00 A} and ends on June 24,
DSL after 5,00 PM.

on June 2¢, 2026, The cutof umewne«emmnqmmmm o vole is June 18, 2026

In held the Company will update
i P in demat| 2026, The corresponding shares on which dividends were
for seven ive years will also be transferred
Member omail as per the p set out in the Rules:

43 1he cazamayhe : in culinsanw with the Rules, Individual notices are being sent
Idembers desirous of cotaiming any, X the accounts 10 all the shareholders whose shares are liable to
& least 7 days prior fo the be transferred to IEPF as per the aforesald Rules, the full
AGH. details of such shareholders is made available on the

E-veting Information ‘Company's Websita: hitps:/www.alkalimetals.com/

In this connection, please note the following;

1) In case you hold shares in physical form: Duplicate
share cerlificate(s) will be issued and transferred to IEPF.
The original share certificate(s) registered in your nama(s)
and held by you, will stand automatically cancelled.

2) In case you hold shares in electronic form: Your demat

account will be debited for the shares liable for transfer to the |EPF,

In the event valid claim is nol received on or before 31st

August 2026, the Company will proceed lo transfer the liable

and only

snares of the Company and becames & Memzer of e Cumpaw Ser e d\spal:h o]
June 18, 2026 instruet at|

heMGM The

ited fo castingir
In case you have any queries or issues or seek assstance wir L WG facilly before or
during the meelng. of regarding CDSL e-voling system, you can wre an email fo
helpde: CDSLon Altemalvely,the'e-|
valing related grievancas 1may be addrassed lo Ir. Rakesh Dizh, Senior Manager,
Cenlral Deposiory Senices (Indiz) Limited, A Wing, 34° Fioor, Marathon Futurex,
Msfatal Wil Compounds, NM Joshi Marg, Lower Pare (East), Wumbal-400013 or by

18002103811
Place: Mumbai Foz Oberei Realty Limited
Date: June 3, 2028 Bhaskar Kshirsagar
Company Secrelary

dividend and Equity shares in favor of IEPF
authority without any further notice. Please note that no claim
shall lie against the Company in respect of unclaimed dividend
amount and shares transferred to IEPF pursuant to the said
rules. It may be noted that the concerned shareholders can
claim the shares and dividend from IEPF authority by making
an application in the prescribed Form IEPF-6 online after
obtaining Entitlement letter from the Company,

For any queries on the above matter, shareholders are
requested to contact the Company's Registrar and Share
Transfer Agent, M/s. Cameo Corporate Services Limited,
Subramanian Building, No. 1, Club House Road, Anna Salai,
Chennai 600002. Tel number. +31 44 28460718, Email:
investor@cameoindia.com.

Place: Hyderabad

zvd@ ZYDUS WELLNESS LIMITED
N LIEZDIGIEHPLIZ
wﬂﬂm.lmww&xl’ah Schtne Mo 83 Survey Mo, K08, Near Vaitvoden i
Khors Garchinagar, S G Hobwey, Ametabad - 362481
Teieghona 31079 TIA0N0DD, 431 0T8-EDA0000

esste
NOTICE TO THE SHAREHOLDERS

Fortransfer of sh i tion Fund (EPF)

ity { ‘e Company')

thal pursuanito 4o th , 2013 (tre Act)

vt ks Fund Authoriy {Accountng, Aud. Transler
and Refund) Rues, 2016 ["he Rules"), the Company is requred [0 transfer allsuch

for seven consecutive years to the IEPF

The Company has ugloaded the details of such sharenolders and shares
that are due for transfer to [EPF on ts website under the Investors section af
ww.zywswe'zsess com. Further, the Campany has wmp\elad the: posting of notices

HOLDINGS
IIRM Holdings India Limited

(Formerly known as Sudey Industries Limited)

CIN: LT0200TS1992PLC188999
Registered Offica: 5" Floor, Ashoka My Home Chambers, Sindhi Golony,
SP Road, Begumpet, Secunderabad, Hyderabad, Telangana, India, 500003
Website: www.iirmholdings.in Email: cs@iirmholdings.in
Telephone: +01 8447772518

LWl D T OF Ti ESTS
PHYISCAL SHARES OF lIRM HOLDINGS INDIA LIMITED

Pursuant to SEBI Circuler No. SEBIHOIMIRSDIMIRSD-PoD/PICIRI2025/87 dated July
02, 2025, and SEBI Circuiar No. HO/8M3/11(2j2026-MIRSD-POD/YT50/2026 dated
January 30, 2026, shareholders of IRM Holdings india. Limited ('the Company’) are|

thereunder, whose dividend has lemamed unciaimed for seven conseculive years. al
ompi the unclaimed

med rfmlc\mmed will be Banslaﬂed |ﬂ IEPF:

years from the financial year 20182019 can wits to the Company | Registiar and
TranarerAgenL ['RTA’) on or before August 14, 2026 and sign as pe< \Mesue:man

4 Special Windaw was cpen from July 07, 2025 1o January 08, 2026 1o factate re-
ransfer toApri 01,2018

Afrash Special Window has now been apened o February 05, 2026 10 February 04,
2027 for transier
prioripApai 01, 2019,

above or fo tha RTA at tha bﬂww EﬂdNil

{demat) mode and shall be sub]sm {0.2 one-year lock-n from the date of credit in the

MUFG intime India Privata Eﬂﬁm‘ﬂﬁ 4
Beside Gala Business Cantre, Near S ier's Colsge Comer, Off €. G. Road,
Navrangpura, Abmedabad-380006. Flmne EI75 -2B46517HERET

documents, incuding toAprl
01, 2018, KXC documens,aest Gl Mastes Lt (10! aidet an t monbs), and an
Undedt

affountand shafes ransfered o IEPF pursuant 0 the s secton and Rulés, Please
also be informed that, upon such ransfer. sharehokders can claim the ransierred
1ares long withurcaimed giicend by makngan applcaton o e (E9F asharty
in wet Form under th Rules which is availab| w

Yy EBI

& Services Privale
Vi, Boatal Houss, 31 lce, 08, Mo, Beht LSC, New Dt - 110053 Ermal

of [EPF sl epl govin

For ZYDUS WELLNESS LMITED For IRM Holdings India Limited

Sdi- -

For ALKALI METALS LTD NANDISH P. JOSHI Vurskaranam Rarmakrishna
s | | oote:dunes 2008 COMPANY SECRETARY | [ p1ycq: Hyderabed Ghairman and Managing Diractor

Place - Ahmedabad MEMBERSHIP NO. : A 38036 | [ pae: paiosi2026 DIN.; 00700881

fotake roteof i the acifty, ifapplicable.

i Dubey
Date: 3rd June 2026 Company Secretary

epaper.linancialexple;ﬁmﬂ‘. .




